FORMA
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF
10i COMMERCE SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor 10i Commerce Services Private Limited

Date of incorporation of corporate debtor |10 March 2015

3. | Autharity under which corporate debtar is| Ministry of Corporate Affairs, RoC
incorporated/ registered Bengaluru

4. | Corporate Identity No. / Limited Liability] U72200KA2015PTC079186
Identification No. of corporate debtor

5.| Address of the registered office and|\Wework, 1st Floor, Block L Embassy Tech

principal office (if any) of corporate debtor | Village, Outer Ring Road, Devarabisanahalli
Bangalore, Karnataka, India- 560103

6. | Insolvency commencement date in|12 June 2023(Order pronounced

respectof corporate debtor 09 June 2023)
7. | Estimated date of closure of insolvency| 09 December 2023
resolution process

8. | Name and registration number of the|SurendraRajGang
insolvency professional acting as interim| Regn. No. - IBBI/IPA-001/IP-P01066/2017-
resolution professional 2018/11773

9. [Address and e-mail of the interim| GT Restructuring Services LLP, L 41
resolution professional, as registered with| Connaught Circus,New Delhi, National
the Board Capital Territory of Delhi - 110001

E: Surendra.Raj@in.gt.com

10]Address and e-mail to be used for|GT Restructuring Services LLP, L 41
correspondence with the interim{ConnaughtCircus ,New Delhi- 110001
resolution professional E:IP.10icspl@in.gt.com

11| Lastdate for submission of claims 26 June 2023

12| Classes of creditors, if any, under clause| Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13{Names of Insolvency Professionals| Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14|(a) Relevant Forms and https://ibbi.gov.in/fen/home/downloads
(b) Details of authorized representatives | Not Applicable
areavailableat:

Notice is hereby given that the National Company Law Tribunal, Bengaluru has ordered the
commencement of a corporate insolvency resolution process of the 10i Commerce Services
Private Limited on 09 June 2023 (Order received on12 June 2023) The creditors of 10i
Commerce Services Private Limited, are hereby called upon to submit their claims with proof on
or before 26 June 2023 to the Interim Resolution Professional at the address mentioned against
entry no.10.The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in persen, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. S

Place: New Delhi Surendra Raj Gang
Date:14 June 2023 Interim Resolution Professional
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RELIGARE HOUSING DEVELOPMENT FINANCE CORPORATION LTD

Registered Office at : 1407, 14th floor, Chiranjiv Tower, 43, Nehru Place, New Delhi -110019

Business Standard

PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency
solution Process for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF
10i COMMERCE SERVICES PRIVATE LIMITED

Corporate Office : 8th Floor, Max House, Block A, Dr. Jha Marg, Okhla Phase Ill, Okhla Industrial Estate, New Delhi - 110020

GIN No: U74899DL1993PLC054259 & Website: www.religarehomeloans.com

Notice under Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (“SARFAESI Act, 2002")

401/550/1,
Present Propery No. 15-19-45, Stuateo at 16th Ward, 2nd Diison, Lal Banch Road, Hunsur town, Hysore District,
Measuring East o West: 10.36 Meters and North to South 3 35 Meters, And Bounded 8y - East: Prasabha Roag, West -
Property of Lokesh, North  Property of Lakshmi

Further vith reasons, we believe that you are evading the service of Demand Notice. Hence this publication of demand notice. You
are hereby called upon to pay Religare Housing Development Finance Corporation Lid. with in a-period of 60 days of date of
publication of this demand notice the aforesald amount along with further interest, cost, incidental expenses, charges etc. falling
whic Refgar Housing Develpment Firance Corporation L. wiltak ncessary actonunde al o any o th provision o Ssc
13(4) of the said Act againstal or any one or more of s including

8. | Name and registration number of the]

SurendraRaj Gang

Poster-making competitions and Plantation
drives were organised to promote and
i the i and

RELEVANT PARTICULARS'
. rowhanr ot | [ S e Tt SCHOOL OF MANAGEMENT. KRISTU JAYANTI COLLEGE, AUTONOMOUS,
urity Interest Act 2002. the same are
y 2 10 March 2015 CEl I.EBIIATED WORLD ENVIRONMENT DAY

T 3. | Authority under whi s Ministry of Corporate Affairs, RoC School of Management, Kristu Jayanti organised a Tree Plantation drive at Jakkur
st llla:‘l.l'eowrn/s Loan Afe al’: o ‘34) ::n;arl;u;:nw;l’ Mailng Adress Bengaluru College, Autonomous, Bengaluru, in lake, Gubbi Cross, Bengaluru. Fr. Jais V
Mol Go-Borower | Number | R e o .| Cororate Identity No. / Limited Liabilty| T ion with Dhatri Patra Foundation Thomas, Financial Administrator, Kristu
by Kristu Jayanti Incubation Jayanti College, Autonomous, graced the

11. Poojitha H ¢ 02.05.2028 (X 9.81,607.61/- (Add. 1 & 2 : 521 Margusiveed Hunsur Toun, | I5.] Adcess of the regisered ofice and] Wewerk, 1S For, Bock | Embasey Tech H e . N . "
Sio XMHDMYS| 7 (Rupees Nine Lakn | Hunsur Taluk Mysore Dist, Mysors, Karnataka- Village, Outer| Centre) and in association with Institution occasion and inaugurated the plantation
Chandrashekar | 00112740 | 9,14,000~ | Eighty One Thousand | 571105, AlsoAt1&2: Khatha. Bangalore, Karnataka, India- 560103 Council, Kristu Jayanti College drive. Dr Shreedhar P D, Head, Department
2. Madhu & Six Hundred Seven | No. 401/550/1 19th Ward 2nd Division Hunsur Town, | [6[Tnsolvency commencement Gate in| 12 June 2023(0rder pronounce (Autonomous), celebrated World of Hindi and NSS Program Officer,

Paise Sixty One Only) | Mysore, Also At1: Shop No 5 C L 09 June 2023 i i

Y )| 8 Roao Hunsur Mysore Kamataka-57||05 7| Estimaled date of dosure of insolvency| 09 December 2023 Day on Sth June 2022 coordinated the programme. Students were

able to plant 70 saplings in the area,
including a variety of plants from the Attur

the Board

Connaught Circus,New Delhi, National
Capial Territory of Dethi - 110001
E:Surendra Raj@in.glcom

0[Address and e-mail to be used for

with the interim| C;

GT Restructuring Services LLP, L 41
htCircus New Delhi- 110001

borrower/s Further you are prohibited U/S 13(13) of the said Acmom Transferring either by way of sale/lease orinany other way

Place : Mysore Authorised Officer
Date : 14.06.2023 M/s Religare Housing Finance Corporation Limited

IAPMD Department, Zonal Office Mumbai,

st Floor, National Business Centre,

Bandra Kurla Complex, Bandra (E) Mumbai- 400051
CIN: L65110JK19385GC000048

® ¥ J8K Bark

Serving T Errpawes

E:IPA0icspl@in gt.com

environment among students.

The programme was coordinated by
Dr Joseph Charles D, Assistant Professor,
School of Management. The students of the

Ref: JKBIZOMIIAPM/2023-24] Dated: 12:06-2023
E-AUCTION/SALE NOTICE
Public Notice For Sale of Properties Mortgaged to the Bank

under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest (Sarfaesi) Act 2002
Whereas, the Authorized Offcer of Jammu & Kashmir Bank Ltd in exercise of powers conferred under SARFAESI Act,
2002 and Securlly Interest (Enforcement) Rules, 2002, issued a Demand Notice on 09-07-2021 calling upon (i) Mr
Mohammed Nizam (Borrower/Mortgagor) S/o Mr Ghulam Ali also Proprietor of Mis Hamza Enterprises Rio No. 44,
2nd Floor, 4th Cross, Tuba Layout, Saraipalya Thanisandra Dr, S.R K Nagar Post Bangalore-560077, (i) Mrs. Mainaaz
Khatoon ( Borrower/Mortgagor) for payment of its dues aggregating to Rs.2,17,04,647.14 (Rupees Two Crore
Seventeen Lakh Four Thousand Six Hundred Forty Seven and Fourteen Paisa Only) as on 09-07-2021 together with
future interest and other cost and charges within a period of 60 days.
Whereas, the Authorized Oficer has taken possession of the morigaged properties (L. Property 1 and Property 2)
mentioned hereinater under section 13 (4) of SARFAESI Act 2002 on 14.02.2023 and 27.03.2023 respeciively
Consequent upon failure by the borrower 1o repay the Bank's dues, the Authorized Offcer in exercise of the powers
conferred under Section 13(4) of the Act read with rule 8 to 9 of the Security Interest (Enforcement) Rules, 2002 nofifed
the sale of the Secured Asset for realization of the dues on "as is where is andlor s is what is and whatsoever there
is, basis" and "no complaint basis” condiion.
Whereas, | the named Authorized Offcer in exercise of the powers conferred under Secton 13(4) of the Act read with rule 8 to
9 of the Security Interest (Enforcemen) Rules, 2002 again nolifies the sale of the Secured Asset detaled herein for realization
of the dues on "as is where is andlor as is what is and whatsoever there is, basis" and "no complaint basis conditon.

11]Le 26 June 2023 MBA Batch (2022-2024) actively participated
12] Chl)ass'eso;credllovs,‘\ef’\a)ny‘funderc\auzs19 Not Applicable in the events. The poster-making
(b) of sub-section of section 21,

ascertained by the interim resolution| °°’"P°“"°“ was judged by Dr Sheeja
professional Associate Professor, and
13[Names of Insolvency Professionals| Not Applicable Dr Arthi R, Assistant Professor, Faculty
identified to act as Authorised| members of the School of Management. The
Representative of creditors In a class| .  the o "
(Threenames foreach class) winners of the competition were presente
‘hitos/ibbi. with ifi of iation and prizes
Not Applicable by Dr M. K. Baby, Head, School of
Prof. Sen B Mathews,

Notice s hereby given that the National Company Law Tribunal, Bengaluru has ordered the| i p
Y A Drocess ofthe 16, Director, Centre for Employability and
Prvate Lirited on 09 June zuza (Omev received on 12 June 2023).The creditors of 10i| Corporate  Relations, and Dr Joseph

Assistant Professor, School of

Each winner was awarded a

e Charles,
entry no. 0. i
Alother in persan, by post o
Sdl-
Place: New Delni Surendra Raj Gang
Date:14 June 2023 Interim Resolution Professional

pen with seeds,
which can be planted after using it. This
initiative aimed to encourage sustainable

insolvency pv;alessmnla\ acting s interim| Re;;n‘ No. - IBBI/IPA-001/IP-P01066/2017- to Nursery like guava and neem
B s :55‘“"' — 201811773 of the and saplings, known for their ecological benefits
e e mycrin| GT Restructuring Services LLP, L 41 disseminate  awareness  about the and resilience. The MBA students, the Dhatri

Patra team, the Institution Innovation Council
student coordinators, and the NSS team
participated in the plantation drive.

Campus Reporter: Ms Maria Vincent Alby

Name of the Borrower(s)/ Mortgagor(s)/|Mr. Mohammed Nizam So Mr Ghulam Al Rio No. 44, 2nd Floor, 4th ross,
Guarantor(s) Tuba Layout, Saraipalya Thanisandra Dr. SR K Nagar Post Bangalore-
560077 (Borrower-Mortgagor)

Mirs, Maingaz Khatoon, Rio No. 44, 2nd Floor, 4th coss, Tuba Layout, Saraipalya
Thanisandra Dr. S.R K Nagar Pos! Bangalore-560077 (Borrower-Mortgagor)

‘Amount in Demand Notice (excluding interest | Rs.2,17,04,647.14 (Rupees Two Crore Seventeen Lakh Four Thousand Six
and other expenses from 0.07.2021) Hundred Forty Seven and Fourteen Paisa Only)

Amount Due 25 on 31.06.023 (Excluding nferest fom | Rs.2,63,05,899.37 (Rupees Two Crore Sixty Three Lakhs Five Thousand
01.06:2023 and aber expenses fom 31.052021) | Eight Hundred Ninely Nine and Thirty Seven Paisa only)

practices among the participants and
promote the idea of nurturing the
environment.
In collaboration with the Dhatri Patra
F ion, the School of also
VIDLI RESTAURANTS LIMITED
CINNoLLSST01UHAUTPLC 173446
Regd cad, Shandup Vest, Mumb
TelNo. 191 7400058768 Websi vwkam riacm\ Emall D:cs@iaraishda con
108readith 10cftre Comparics
1 fthe C: N F
(including any Statutory modificatin or re-enactment thereaf, for the time being in loroe) / Manaksia A_Iu!mnlum
Secrtara Standard on Genera Heelingsssed by The Insiue of Company Secrelres of Company Limited

Descriplion of the morlgaged asset (Pul on |Property 1: Residential Land measuring 1500t and Buiding thereon
sale) measuring 923.65st (85.8%smt) in ground floor and 114.85 sft (10.67 sm) in
terrace floor, bearing No.39/1, Khata No. 2366/1/334/154/39/1 Assessment
No. 154, 1st A Cross 1st Block Kacharkanahalli Bangalore-560084.

Property 2: Residential Land measuring 600 sit and Building there upon
measuring 379.50 sft in ground floor and 301.25 sft in first floor bearing
No.1006, New PID No. 024-W0734-18, Khata No. 490/490/1008, 1st Stage
2nd Block Extension, HBR Layout (Hennur Bellary Road) Bangalore-560045.

Ragistons, 205 and obar pplstle s o requalins each 53 smendsd nd i
accordance with the guidelines prescibed by the Minitry of Corporate Afairs vide Ger

Cioor Nos. 142020l 5 A, 2070, 112020 6t 13" A, 2020, 222020 dated e
June, 2020, 3312020 dated 28" September, 2020, 39/2020 dated 31" December, 2020, 10/2021
cated 23" Jun, 2021, 312022 dated " iy, 2022nd 11/2022 dated 28" Decamber, 2022 suied
N SEBIHOCFDPoD-

ted §” January, 2023, it
Notic dated 13" une, 2023 by the members o idi Restaurants Limited (Company’) by o

Reserve Price Property 1: Rs.1,62,27,000) (One Crore Sixty Two Lacs Twenly Seven Thousand orly)

Property 2: Rs.65,19,600/- Sixty Five lacs Nineteen Thousand Six Hundred only)

The Company has on Tuesday 13" June, 2023 completed dispatch of the Postal Ballot Notice|

dated 13" June, 2023 by email only to the members whose names appear on the Register of

Members / Listof Benefical owners as on Friday 9" June, 2023 (cutoffdate) and whose e-mail

addresses are registered wih the Deposiory Partcipants/Company! Registar and Shere|

TransferAgent

In ferms of the requirements specifed in the MCA Cirulars, the Company s sending the Posial
i i

Propery : Rs. 16,22 Tuenly o only)

Eamest Money Deposit (EMD)
Property 2:Rs.6,51,9601- [Rupees S Lakns Fity One Thousand N Only)

Bid Increase Amount Rs.1,00,000,00 (Rupees one Lac only)

be sent this
Postal Ballot. The N lable on the website of
website of BSE meed at wwwbseindia.con and the website of NSDL at

Name of the Branch The Jammu And Kashmir Bank Ltd, , Business unit Kammanhall, Bangalore

at 1st Floor ,No 806,4th Cross, CMR Road, 2nd Block, Kalyan Nagar , HRBR

In compiance wh Regsion 44 of the Secures and Exchange Board of Inda (Lstng

Secﬂun 110 and Section 108 of the Companies Act, 2013 anu Rules made memunuev and the

layout, Benglore, 560043

MCA Circuiars, P able

Authorized Officer/Designation [Mr. Arjun Singh Rathore / Chief Manager

Last Date & Time of submission of Bid, Earnest | 26-06-2023 upto 04:00 PM
Money Deposit (EMD) and Documents

Company has engaged the senices of Naional Securiles Desostory Lmied (NSDL) lov li»e

Date and Time of e-Auction 28-06-2023 from 02:30 PM to 03:30 PM

Eamest Money Deposit (EMD) & Other [THE JAMMU AND KASHMIR BANK LTD, Kammanhalli, Bangalore
Remittance/s detaills by RTGS to Account [IFSC: JAKAOKAMMAN Account No.: 0911072000000001
Number |Account Name: RTGS Inter Bank Receipts

(1ST) on Wednesday 14" June, 2023 and
ends a1 500 p.m (ST) on Thursday 13" July, 2023. Members desiing to exercise their vote|
hrough the remote e-voling process are requested to record their assent (FOR) or dissent|
(AGAINST) ot later Ihan 5 00 p ma (IST)on Thuvsday 13‘"July 2023. Remote e-Voting will be |

TERMS AND CONDITIONS
1) The E-Auction is being held on "AS IS WHERE IS" and "AS IS WHAT IS BASIS" and

Corporate Identity Number: L27100WB2010PLC144405
Registered Office : 8/1, Lal Bazar Street, Bikaner Building, 3rd Floor, Kolkata WB - 700001 India
E-mail: investor@malcoindia.co.in, Website: www.manaksiaaluminium.com
Phone: +91-33-2243 5053 / 5054

NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

Members of the company are hereby informed that pursuznt to section 108 and 110 of the Companies Act, 2013 read with
rule 20 and 22 of the Companies (Management and Administration) Rules, 2014, as amended read with General Circular Nos.
14/2020 dated 8th April, 2020, 17/2020 dated 13th April, 2020, 22/2020 dated 15th June, 2020, 33/2020 dated 28th
September, 2020, 38/2020 dated 31st. December, 2020; 10/2021 dated 23rd June, 2021, 20/2021 ated 8th December
2021, 3/2022 dated Sth May, 2022 and 11/2022 dated 28th December, 2022, read with other relevant circulares issued in this
regards by the Ministry of Corporate Afairs (*MCA') (hereinafter collectively refered to as MCA Circulars’), Regulation 44 of
the Securities and Exchange Board of India (Listing Obligations & Disclosure Requirements) Regulations, 2015 (‘Listing
Regulations’) and other applicable laws, rules and regulations (including statutory modification or re-enactment thereof for
the time being in force and as amended from time to time), the Campany has dispatched the Postal Ballot Notice on 13 June,
2023, through electranic mode only to those shareholders whose email addresses are registered with the Company/RTA/
Depository Participants as on cut-off date ie., Friday, 2nd June, 2023, seeking approval of the sharefolders of the Company
by Postal Ballot through electronic means, for the matters as set out in Notice.

The Company has engaged the service of National Securities Depository Limited for providing remote e-voting facility o its
mermbers. The detailed procedure for e-voting is enumerated along with Postal Ballot Notice. The remote e-voting period
commences on Wednesday, 14th June, 2023 at 8:00 a.m. (IST) and ends on Thursday, 13th July, 2023 at 5:00 p.m. (IST).
Thereafter, the e-voting module will be disabled by NSDL.

The Shareholders whose names appears in the Register of Members or Register of Beneficial Owners maintained by the
Depositories as on Friday, 2nd June, 2023 [‘cut off date”) shall only be eligible for remote e-voting. The voting rights of the
mermbers shall be in proportion to the shares held by them in paid up equity share capital of the company as on cut off date.
The Members whose e-mails address are not registered with the Company/Depositories, to receive the Postal Sallot Notice
may send their request at investor@malcoindia.co.in. The Postal Ballot Notice is available on the website of the Company

BASIS and NO COMPLAINT BASIS". To the best of knowledge and information of the Authorized officer, there are no
encumbrances on the properties, except specifically disclosed herein, However, the intending bidders should make their

beyond the said date and time.
The cut off date for membels of the Company to be eligible to cast their vote electronically s
Friday 9" June, 2023, Ape for
information| nurpws only.
THERE IS u website of NSDL (Agency engaged for

and evoting user e | lm Shamhaldm avallable at the mmoaa seclnon ol
winvevotingnsdlcom or call on tol free no.: 1800-222 2 request

own independent enguiries regarding the encumbrances, e of propertyies put on auction and affecing

Alternativey, te members can contact Registars and Torr A 21

the property prio to submiting thei bic The Authorized Offer/Secured Credior shall notbe responsible in any way for
any third pary The bidders shall sasf as o the description, condition or accuracy of the
delals regarding the properylies iven hereinabove.

2) It shall be the responsbilty of the bidders to inspect and satisfy themselves about the asset and specification before
submitting the bid. The physical inspection of propertyies put on auction will be permitted to interested bidders on Bank's
working days between 2:00 PM to 4:00 PM up to 26-06-2023 with prior permission of the Authorized offcer. Inspection

Mis. Pooja Sawarkar & Associates, Praciicing Company Secretaries is appointed as the|
Scrutinizer to conductthe Postal Balot and scruinze th remote e-voling process in a fair and

if p ., to|
nave been passed on the las! dateof emote e-votng e Thursday, 13" July, 2023.

on the websites of the Stock Exchanges where the equity shares of the Company are Listed
i.., National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com and on the
g facility) at ing.nsdl.com respectively.

For details relating to the remote e-voting, please refer to Postal Ballat Notice. In case of any query/grievance, Members may
refer to the Frequently Asked Questions (FAQS) for Shareholders and e-voting User Manual for Shareholders available under
the Downloads section of NSDL e-vating website www.evotingnsdl.com or call on tol free no.: 1800 1020 990 and 1800
224430 or send a request at in o contact the foll d persons:

(s) M. Amit Vishal, AV and Ms. Pallavi Mhatre, Senior Manager, NSDL, Trade World, “A" Wing, 4th Floor, Kamala Mills
Compourd, Lower Parel, Murka 400 013 at telchone ro. 022-24384360/022-24934545 or ot il I

tv@nsdl an

pany 10 the BSE Limited and wil

of the documents relating to the properties wil be permited to the interested bidders of their authorized
atBranch Office Kammanhall, Bangalore, between 2.00 PM to 4,00 PM up to 28-06-2023, The bid price shall be absolute
in terms and should not be linked to any reference. Conditional bids shall be rejected.

3) The interested bidders shall submit their offer along with EMD through webstte

Deposiory Partpants Company! Registar and Share Tvans!er Agent, o receve
dacumenls like Notice,

(b) Mr. ankJam Company Secttar, Manalsia Aluminiom Ecmpany Limited, 81, Lol Basar Stiet, BiinerBuing 3rd
Floor, Kolkata ~ 700 001 at Telephone no. Email at

The results of the Postal Ballot will be announced at or before 5:00 p.m. on Monday, 17th July, 2023. The oid results along

with the Scrutinizers Report would be uploaded on the website of the Company www.manaksisaluminium.com/and also

reguested o send their email IDs and Mobile_number either to the Company's id:

(the
1D and password can be obtained free of cost by registering name with "https://sarfaesi.auctiontiger.net’) through their Iogln
ID and Password. The EMD 10% of RESERVE PRICE shall be payable through NEFT/RTGS (EMD remittance details
given above) on or before 26-06-2023, Please note that Cheques/Demand Drafts shall not be accepted as EMD amount,
4)Interested bidders can place bids on both the properties or either of the properties separately.
5) After Registration by the bidders in the web-site, the intending purchaser/ bidder is required to get the copies of following
documents uploaded in the web-portal before last date of submission of the bid(s) viz. ) Copy of the NEFT/RTGS challan.
ii) Copy of PAN card/Aadhar Card ii) Proof of dentfication (KYC) viz. copy of Voter ID Card/Driving License! Passport etc.
iv) Copy of proof of address, v) Duly Filled up & Signed Copy of Annexure Il & Il attached to the Tender form, without
which the bid is liable to be rejected.
6) The Interested bidders who require assistance in creating login ID and password, uploading data, submiting bid, training
on e-bidding process etc., may avail online training on E-Auction from Mis E-Procurement Technologies Ltd. (Auctiontiger).
Ahmadabad. Contact Number :079-68136805/68136837 Mobile Number : 9265562821 9374519754 Contact Person :
Mr. Ram Sharma Mob No: 9978591888 Contact no. 079- , E-mail id: tionti
support@auctiontiger.net, and for any property related query may contact Branch Manager Kammanhall, Bangalore
Mr. Shayak Javaid (Cell# +91-9906461962, Landline: 080~ 25454026) Email: kamman@jkbmail.com.
7) Only buyers holding valid User ID/Password and confirmed payment of EMD through NEFT/RTGS shall be eligible for
participating in the online auction process.
8) The interested bidders who may have submitted their EMD not below the 10% of reserve price through online mode
before 4.00 P.M. on 26-06-2023 shall be eligible for participating in the e-auction. The e-auction of above properties would
be conducted exactly on the scheduled date & time as mentioned above by way of inter-se bidding amongst the bidders.
‘The bidders shall improve their offer in muttiple of amount mentioned under the column "Bid Increase Amount" against the
Property. In case bid is placed in the last 5 minutes of the closing ime of the e-auction, the closing time wil automatically
get extended for 5 minutes (subiect to unimited extensions of 5 minutes each). The bidder who submits the highest ma

orto theirrespecive Dewsnary Pammpants

Place : Mumbai For Vid Restaurants Limited

Date :13th June 2023 Vidhi V. Kamat

Managing Director
DIN: 07038524

would to the Stock Exchanges where the equity shares of the Company are Listed i.e. National Stock

Exchange of India Limited and BSE Limited at www.nseindia.com and wwwbseindia.com and on the website of NSOL

(Agency engaged for providing e-voting facility) at www.evoting.nsdl.com respectively. The Company will also display the
results of the Postal Ballot at its Registered Office.

BY ORDER OF BOARD OF DIRECTORS

For Manaksia Aluminium Company Limited

Vivek Jain

Company Secretary

Place : Kolkata
Date :13th June, 2023

ted counsel for the petitioner
3 Gase on bhalf of the petitioner
GOPI P and others, V/s Respondant the
Commissioner, Registor of Birth and Deaths,
BBMP Bangalore at 34th ACMM, Mayo Hall
Bangaor, . Misc SA0S/2023 regarig the

feath of dsceassd name as MUNIYAMMA
Wio PILLAIAH @ PILLAPPA, expired on

NOTICE

RECORD DATE FOR INCOME DISTRIBUTION CUM CAPITAL WITHDRAWAL (IDCW)
NOTICE is hereby given that Sundaram Trustee Company Limited, the Trustee to Sundaram Mutual Fund, has declared Income
Distribution cum capital withdrawal (IDCW) on the face value of ¥ 10/~ under the following schemes:

# | SUNDARAM MUTUAL

(not below the reserve price) on dosure of online aucl\on shall be declared as successful bidder and a
that effect will b utnorized Officer and Secured Credmx
9) The Eamest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the
EMD of unsuccessful bidders shall be refunded. The Earnest Money Deposit shall not bear any interest, The successful
bidder shall have to deposit 25% of the sale price, adjusting the EMD already paid, within 48 hours of the acceptance of
bid price by the Authorized Officer and the balance 75% of the sale price on o before 15th day of the sale or within such
extended period as agreed upon in writing by and solely at the discretion of the Authorized Officer. In case of default in
payment by the successful bidder, the amount already deposited by the Bidder shall be liable to be forfeited and the
property shall be put to re-auction and the defaulting bidder shall have no claimiright in respect of propertylamount.
10) The prospective qualified bidders may avail online training on e-auction from M'S E-Procurement Technologies Ltd. prior to
the date of e-auction. Neither the Authorized Officer/Bank nor M/s. e-procurement lechndoglss Ltd shall be liable VOI‘ any net-
work problem and the interested bidders o ensure that they are technically for
11) The purchaser shall bear the applcable stamp duties/additional stamp dutyfransfer charges, fees etc. and also all e
statutory/non statutory dues, taxes, rates, assessments, charges, fees etc. owing to anybody. The successful bidder shall
have to bear any tax on account of the sale over and above the bid amount,
12) The Authorized Officer is not bound to accept the highest offer and the Authorized Officer has the absolute right to
acoept o reject any or all offer(s) or adjourn/postpone/cancel the e-auction without assigning any reason thereof.
13) The bidders are advlsed m go through the delalled (erms and conditions of e—aumon available on the website of MIS
lbmitting their bids and taking part in e-auction.
14) Participation in the bid shal be deemed to be acceptance of the terms and conditions specified in the e-auction by the
bidders/intending purchaser.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) READ WITH RULE 9 OF THE SARFAESI ACT, 2002
The borrower(s)/guarantor(s)imortgagor(s) are hereby nofified o pay the sum as mentioned above along with upto date
interest and ancillary expenses before the date of e-auction and get the property redeemed, failing which the property will
be auctioned/sold and balance dues if any wil be recovered with interest and costs.

Date: 12-06-2023, Place: Mumbai Sd/- Mr, Arjun Singh Rathore, Authorized Officer

27-10-2011 at, No. 35/18, 5TH CROSS, 1ST -
MAIN, KUNDALAHALL], BENGALURU, ~ Amount of IDCW* | NAV per unit as on
intersted parios e hereby cal to appear in Scheme Name Plan - Option Record Date? | ™" perunit) | June 12, 2023 @)
this court in person or by pleader duly 2
T o cocs o el Regular Plan-Monthly-IDCW 0.250 25.5776
T Sundaram Hybrid Fund
e heard and declare as Exparty. Any person Direct Plan-Monthly-IDCW 0.350 37.8037
mlerested w file their objection in this matter June 16, 2023
s before the court as above on ’
re. Regular Plan-Monthly-IDCW 0.080 14.0182
B MANJUNATHA, Advocate Sundaram Balanced Ad Fund
Direct Plan-Monthly-IDCW 0.095 16.6156
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Place: Chennai
Date: June 14, 2023

# Or subsequent business day if the specified date is a non-business day.

* Income Distribution will be done/IDCW will be paid, net of tax deducted at source, as applicable.

Pursuant to the payment of IDCW, the NAV of the scheme will fall to the extent of payout and statutory levy, if applicable. The
IDCW payout will be to the extent of above mentioned IDCW per unit or to the extent of available distributable surplus, as on
w, the Record Date mentioned above, whichever is lower. Past performance may or may not be sustained in future. All unitholders
under the IDCW Option of the above-mentioned schemes, whose name appears on the Register of Unitholders on the aforesaid
Record Date, will be entitled to receive the IDCW. The above stated quantum of IDCW and the Record Date were approved by
e the Board of Directors of Sundaram Trustee Company Limited vide their circular resolution dated June 13, 2023

For Sundaram Asset Management Company Ltd
R Ajith Kumar
Secretary & Compliance Officer
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For more information please contact:

Sundaram Asset Management Company Ltd
(Investment Manager to Sundaram Mutual Fund)
CIN: U93090TN1996PLC034615

Corporate Office: st & 2nd Floor, Sundaram Towers, 46, Whites Road,
Royapettah, Chennai-14.

Contact No. (India) 1860 425 7237, (NRI) +91 40 2345 2215 5
Fax: +91 44 2841 8108. www.sundarammutual.com
No. 21, Patullos Road, Chennai 600 002

Regd. Office:
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sk ug;;'«h;‘mrmmk Mutual fund investments are subject to market risks, Hlease reaﬂ all scheme related documents carefully before investing.
Sdano v, CRGHAISAS Dot Returns are not assured or




